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This has been filed as an unlisted motion to-day. 

by Mr.B.C. Sinha,ld.COUflSel, appearing for the petitioner. None 

has entered appearance for the repondeflts. 

Hearing the ld.counsel for the petitioner and on 

perusal of the Application and annexures, we consider it 

expedious to dispose it ofX at the admission stage with a 

direction upon the General Manager, South 	Eastern Railway, 

being respondent no.2 herein to tret this Application as a 

representation for the reliefs claimed therein and to decde 

hether regularisaOfl of the QuaEter in question can be made 

on relaxation of relevant rules2  in favour of the petitioner 

no.2 herein. We further direct, that the petitioner no.1 herein, 

shall not. be  evicted from the qu-a-r-ter in quetiOfl till the 

repesentatiofl as above, is disposed'fi. 

Order passed this day shall be communicated forthwith 

to all the respondents and a'I copy of this Application and 
annexures thereof be seied immediately upon all the respondefltr 

Plain Copy , duly attested, be given to the ld.counsel 

for the petitioner. 

(A KChatterjee) 
c Mrip.A) 	 -ian. 


